IN THE NATIONAL COMPANY LAW TRIBUNAL,
DIVISION BENCH - I, CHENNAI

IBA/1176/2019
(filed under Section 9 of the Insolvency & Bankruptcy Code, 2016)

In the matter of M/s. Sri Lakshmi Saraswathi Impeex (India) Limited

M/s. Riddhi Siddhi Cotex Private Limited
T-27, Chikalthana MIDC
IT Software Park, near Garware Stadium,
Aurangabad — 431 007
.. Petitioner/Operational Creditor

_VS_
M/s. Sri Lakshmi Saraswathi Impeex (India) Limited,
No.9, (Old No.8), Crescent Road,
Shenoy Nagar,

Chennai - 600 030
.. Respondent / Corporate Debtor

Order Pronounced on 25" September, 2023

CORAM:

SANJIV JAIN, MEMBER (JUDICIAL)
VENKATARAMAN SUBRAMANIAM, MEMBER (TECHNICAL)

For Petitioner : Pawan Jhabakh, Advocate
For Respondent : K. Jagannathan, Advocate
ORDER

(Hearing conducted through VC)

Per: SANJIV JAIN, MEMBER (JUDICIAL)

This is an application has been filed by the Operational Creditor

viz. Riddhi Siddhi Cotex Private Limited against the Corporate Debtor viz.
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Sri Lakshmi Saraswathi Impeex (India) Limited under Section 9 of the
Insolvency and Bankruptcy Code, 2016 (hereinafter referred to as ‘TBC,
2016) seeking thereof to initiate Corporate Insolvency Resolution

Process as against the Corporate Debtor.

2. In the present Application, the Operational Creditor, as on
26.09.2019 has claimed a sum of Rs.2,77,877/- (Rupees Two Lakhs
Seventy-Seven Thousand Eight Hundred and Seventy-Seven only), as

due and payable by the Corporate Debtor.

3. Heard Learned Counsel for the Operational Creditor and

perused the documents filed by the parties.

4. An Application filed under Section 9 of the 1&B Code, 2016 by a
Operational Creditor in IBA/1189/2019 has been admitted by this
Authority vide Order dated 25.09.2023 and Corporate Insolvency
Resolution Process (CIRP) has been initiated against the Corporate
Debtor and one MRS. S. THAMILVANI WITH REG. NO. IBBI/IPA-

001/IPP00827/2017-2018/11412 (EMAIL ID:- VANITHAMIZH@YAHOO.CO.IN)
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has been appointed as Interim Resolution Professional (IRP). Under the
circumstances, we direct the Operational Creditor to lodge the claim as
made in this Application before the said IRP within the time limit as
specified under the provisions of the [&B Code, 2016, and upon lodging
the claim by the Operational Creditor, the IRP to consider the claim on
merits and in accordance with the I&B Code, 2016 and other applicable

laws, if any.

5. With the above directions, this Application stands closed.

AL A
VENKATARAMAN SUBRAMANIAM SAN]JIV fAIN
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Raymond
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